FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TANGNU ROMAI POWER
GENERATION PRIVATE LIMITED

Notice is hereby given that the National Company Law Tribunal, Chandigarh, has ordered
the commencement of a Corporate Insolvency Resolution Process against M/s Tangnu
Romai Power Generation Private Limited.

RELEVANT PARTICULARS

1. | Name of corporate debtor Tangnu Romai Power Generation
Private Limited
2. | Date of incorporation of corporate debtor 20/01/2005
3. | Authority under which corporate debtor is | Registrar of Companies- Himachal Pradesh
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U40100HP2005PTC000333
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered address:
office (if any) of corporate debtor
Hari Vishram, Lower Panthagatti, Shimla,
Himachal Pradesh, India, 171009
6. | Insolvency commencement date in respect of | 06.05.2024
corporate debtor
7. | Estimated date of closure of insolvency | 01-11-2024
resolution process
8. | Name and registration number of the | Mr. Jalesh Kumar Grover
insolvency professional acting as interim
resolution professional IBBI/IPA-001/1P-P00200/2017
2018/10390
9. | Address and e-mail of the interim resolution | SCO-818, 2" Floor, NAC Manimajra,
professional, as registered with the Board Chandigarh,160101
Email: jk.grover27@gmail.com
10. | Address and e-mail to be wused for|SCO-818, 2" Floor, NAC Manimajra,
correspondence with the interim resolution | Chandigarh,160101
professional ) )
Email- tangnu.cirp@gmail.com
Mobile :- 91-7347011150
11. | Last date for submission of claims 20-05-2024
12. | Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | 1. NA
to act as Authorised Representative of | 2. NA
creditors in a class (Three names for each | 3. NA
class)
14. |(a) Relevant Forms and (@) Web link:

(b) Details of authorized representatives are
available at:

https://ibbi.gov.in/en/home/downloads
(b) NA



mailto:jk.grover27@gmail.com
mailto:tangnu.cirp@gmail.com
https://ibbi.gov.in/en/home/downloads

The creditors of M/s Tangnu Romai Power Generation Private Limited are hereby called
upon to submit their claims as on CIRP date with proof on or before 20-05-2024 to the
Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter 1V of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable
claim form (specified below in Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties.

(Jalesh Kumar Grover)

Interim Resolution Professional

In the Matter of M/s Tangnu Romai Power Generation Private Limited
Regn. No. IBBI/IPA-001/1P-P00200/2017-2018/10390

Date: 08.05.2024
Place: Chandigarh
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Farm B: for claims by Operational Creditors (except Workmen and employess)
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are raulsmw with tfrB Company or the Deposiory Parﬁnmanﬁsb The date of
completion of email of the notices o the shaseholders is May 08, 2024.

The Notice of the EGM are available at the Company's websile — www. poll.com and
wabsite of the Stock Exchanges where the Company ' s Shares are Ested as well as in
the websile ol National Securities Depository Limited (NSDL) -
Tttps:/fwww evoting, nsdl.com,

In gase you have not registerad your amail ID with e Company/ Deposhory, please
foliow below insirictions to register your email D for abtainieg Notice of EGM and
logen detals for a-voting.

Physical Holding: Send a request o Reglstrar and Transfer Agents of the Company,
MA&S Services Limited at info@masserv.com providing Folio number, Name of the
shareholder, scanned copy of the share certificate (Front and Back). PAN (Sell atiesled
scanned copy of PAN Card), ARDHAR {(Seif aftested scanned copy of Aadhar Card) for
ragistering email address.

Please send your bank detall with original cancafied chequé to our RTA {ie. MAS
Services Limitad, T-34 2nd Floor, Okl Industial Area, Phase-N, New Delhi-110020)
aloag with istier mentioning fofia no,  not registered alreaty.

Demat Holding: Please contact your Depositery Participant (DP} and register your
emaill address as per the process advised by D

Natice i hereby glven in compllance with the pravisions of Section 108 of the
Companies Act, 2013 read with the Companies (Managament and Administration)
Rufes, 2014 as amended and Regulation 44 of SEBI (Listing Obligations and
Disclosure Requirements) Reguiations, 2015 that the Company is pleased 1o provide
its members the facifity to cast their vote(s) by elecironic means on 4l the resolutions
a5 et forth in the Motice. The Company MS_EHWB‘I! ihe services of NSDL 10 provide
e-voting facility. The remote e-voting perind ‘will commence on Monday, 27th May
2024 (09:00 A ML) 1o Wednesday, 29th May, 2024 (05:00 P M.).

During this period, Membess of the Company may cast thelr volefs) electromicafly, The
remote e-volting module shall be disabled for voting thereatter. Once the vote on 2
resoution {5 cast by the member, the same cannol be changed subseqaently. The
voting rights of the members shall be in propartion to their shareholdings as on the
Cut-off date (Record Date) i.e. 23rd May, 2024,

Any person, who acquires shares of the Company and bécomes member of the
Company after dispatch of the notice and holding shares as of the cul-off date e, 23rd
May, 2024 may oblain the login 1D and password by sending a requast at
gvolingi@nsdicotn of Info@masserv.com of poindustry®3igmall.com. Howeyer,
if the members are dlready registered with NSDL for remate e-voting then they can use
their ssting user 1D and password for casting heir vole.

For elecironic voting instructions, Members may go through the instructions in the
Naotice of Extra-Ordinary Genaral Meeting and E-voting user manual for Shareholders
available at hittps/'www. evoting.nedl com or send a request to evoling@nsdl.co.in.

In case of any gqueries / gnevances relating to voling by electronic means, the
members may contact 1o Mr. Davender Kumar, Company Secretary, Marble City India
Lirmited, A& - 30, S - 11, Second Floor, Kaiash Colony, Mew Dethi - 110048; Emil:
paindustry93a@amal com; Tel: 011-45872777. The detailed procedure for remotea-
voting ks contained in the letter sent with the Notice of the EGM,

A mambor can opt for only one mode of voling .. sher through remote a-voting or at
E.G M through e-voting. The faciiity for voting through e-voting shall be made available
at the EGM and the members wha have cast their vole by remote B-voding prior o the
EGM may alzo atiend the EGM but shall not be entitled to cast their vole agais.

Wr. Sameer Kishore Bhatnagar, Company Secretary in Practice has been-appointed as
the Serutinizer lo scrutind?e the voling and remole e-voling process In a lair and
transparent manner,

The results of e-voting will be announced by the Company after the E.G.M, and will
also be avallable on s website §.a. www poil. com and 1o the Stock Exchanges whera

the Company's Shares are ksted, For Marble City India Limited
Sd/-

Saket Dalmia

Place: New Delhi Managing Director
Data: BA.05 2024 DiIN: (003836
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